IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDZRABAD BENCH :
" AT HYDERABAD

- DA NGOs.1754, 1755, 1756, 1757, 1758, 1759, 1760, 1761,

1762, 1763, 1764, 1765, 1766, 1767 of 1998,.0A 55, 56,

57, 58, 59, 180, 142, 409 & 410 of 1999,

BAT= OF GR77°R.: 19th March, 1999.

' DA 1754/98
Betueen:-
- * . - . . !
1« S.Raja Babu 7. Jayantha Rao
20 IG-S.Chalam ) B- ’-AQH'SUribabU
- 3.. S.yeeranna - ‘9., P.Baburao-

4., K;Subbafao . “10. . (.hp@nakumar ‘

5. P.V.Y.Subbarayudu 11. M.Hanuma Reddy |

6. NeVsUeSo.Murthy " 42. D.V.S5.S.R.Patnaik " :
) e n'e . Applican tS
. And S K

1. Union of India, rep. by its Chairmanf' o
© Telecom Commissiaon, Sanchar Bhavan, flew Delhl.
2., The Cchief Gcneral Manager, Telascommunisations,
- Aopl:ir0189 H}’dEI‘ab:—Jd. .

3. The General Managsr, Tslscom District, Guntur,

. Chandramouli Nagar, Guntur. -
" 4, ,The Yglscom District Manager, Rajahmundry. .
B . - - ...  Raspondents

=

GA 1755/98

1. M,Kesava Kumar o 11+ -+P.Narotham Reddy
2. Bommareddy 12, V.5udhakara Babu

14. G.Janardhan

15.*”C.Pandu

‘4. C.V.Ratnam

Y 5, M.Nagesuar Rao _
16. M.Prameela

17 K.Anant Raj
18. Ch.Ram.3Sai
19. D.Manjuba

10 h.Devender ' - 20, Y.ﬁ.Nagabhughanarao
e - oL ~ )

6. GefsReMani
7. G.Surender
8. N.S.S.ﬁangarao
9, T.V.N.Pavan Kumar

(A-1, A-2;5 A-3 etc. numbered within ‘brackets refsr
to the 'Annexures' accompanylng the 0.ASe) . - -

TR



e 21.0
22,

23

24,

25.
26.

27«

- 28:

29,
"30,.

3.

32,
33.

3.

35.

- 36.

37. -

38.
39,
40.

41,

42,
" 43,
44 .
45,
~ 46,
47.

48, .

49,

. 50:

51,
| 520
. 53.
54 .
55.
56.

57.

58,

Jegannath -

S.Rama

C.Laxmaﬁ Dass

Shaik Moniuddin
Y.Madhusudhan Rao .
P.Naga Sa?yé Mani .
Md.abdul Rafzeq

A.Prem Anand

"smt.R.SadHana

A. Chandru Mnull .
Ch. Qajaseknara Reddy

'S.Somalah Lo
‘P.Sarojini

T.N,D.Mallésuari

'G;Radﬁakrishdapeddy
Ch.3iva Satyanarayana.
_K.Shankaraiah

'Y.Nallikarjuné;ab.'

P.An jireddy -

P,y,Indira 7amana
G.@Héomsiah
K.L.Mallssham
F.Lesls,

B.Nagesusca Ras -

Jayasri
J,Giridhar Raj
G.Ramulu

G.N.ATUR Kumar

‘Md. If takaruddif -

M.Surengr Reddy
S.Shakira Begem -

V. LakshMi braéanna
Ve ‘Thandava Krishna
Smt. L..ajaﬁl Kumari\
Smt.h.Fadmasrea
Humar -
HﬁPqpaiah

Y.Négaiaﬁ :

5, 3uryaprakash

*G.Rajeshuar

v

59.

-60.

51,

62

63.

64,

65.
66 .

67,
68.
69 .

" 70.

71~

)‘720

73.

.14,
75. .

76a

78

‘P{Shahker

0. Manohar -

-

Dasarath
."-'\-[‘"It:lhan n...
Raheemuddin.' -

A Dayanand

Uy Hawumanthu

Ke Subbarao

J. Ronganayakulu
R V.Bhanu ”rasad-
R.Subbadra. :
ch.Radha

¥rishna
A.U.Subrahmanyam

M Durga prasad Deddy

"t

79..

81.
B82.

83. I
B4 .

. 80.

854

B6 .
B7.

88..

R

90.

91. -
92, -

95.

.Qﬂa
.84.

96.

A,Raghupathi dedy:;,‘

“G.YEesuratnam -

D.Ramesh Sabu -

—h;Uenkatesuanlul

RwSubbailah -~

‘M.Subramanyaswari’

Md.H.Ahmed Siddiqui
Diikusuma Kumari.
Ge barula

B Gopl Krlshna qao

‘A arlharr_

Ce Krishnaréo

Smte. Soubhagyam
A« H Prasad

Mo uanataauararaD
Sk masum

K.Erasad .
T.Radha Raman_
Nd.Nisar-AHmad
R.B.Saﬁishankar'

5, yenkatesswaramma

- M.Sresnivasa Reddy

T.K.Sréedharan

._."3 /-

'Murﬁhf‘

.

‘ChaMurall KrLShna -



' ‘.g?l

!

98.
99-

' 100,

101,
102.
103.

- 104,

1D5.

106.°

107.

" 1D08.

109.
119.
114
112
113,
114.
115.

116"

1174
118,

119,

120,
121+

122,

123.
124 .
125.
126.
127.

ce 3 e
Y-S»AShUK Kumar : 128. Y.Ramakrishnaréo
yijayakumar Fillaia 129. J.Sreenivasulu
T;ﬁ#é.Sundaram ' 130. R.Svudershan
K,Srihari . o131, T.N.Mallige£junarao_
A. Sunyanaruyana h 132, ' S.Nageswareran
Sanththa Ghosh Ray . 133, T.Prabhakar
P.Nagamani 134 . 'N.Kabear Das
A.V.Vijayelkakshmi’ --» 138%° ¥.Srikenth
2,Ramesh Sabu - 136« G.Kumar
R.Bhagyavathi .. ' . 137. .S, A.Quadri .
-D;Hamuﬁa Das - . 138. TEh.jbandhan Reddy
ﬁ:s;énivas B N | ~ T39. K;Lakshmi Vandhani ‘
Liuijayakumer - 140. YAUKRS Sai Prasad
RS Narahari Rab 141, TBYS Devasahayam
P.pala Yesranarayana 142. T.Mall@swararao
K.Lakshninarayana 143. Ch.Ramalingaiah
A,Padmaja‘ ._. 144, - Ch.y.Sestry . ’
é.Ratna Kuméri - 1&5.‘ K.Kishqr‘Kﬂmgr
' 5.Maga ‘Mallsswari 146+ M Rajéndra Reddy.
_G.Lakshmamma 147.. . Md. Ankushpuall ’
g.ulﬁaﬁumanﬁharao ~148. D. Sangeeua_7
K.Saﬁba‘Murtﬁy 149. D. Llngamalah
T.Prakash Rfao 150.' B8.Jayarso’
K, Sambasivarszo 151.“-K.Ramesh
A.Ananthéiah'* a " 152. G&.5rinivas Raa -
N.Kenskd Durga - 153. P.Krishnaiah T .. .
K.prafulla Kumari 154. ~ M.Sudheer _
K.Seetaramulu .~ 155, AJVijayabhaskararao
N.lakitha i 156." R.Satyanarayana . -
;ﬁ.ShakUntaia ; i 157. . A;Uijayakuéar
KeSrifivasa Rao 158. R.Nagabhushanam

159, K.Y.Rama Prasad

. . Apgiicaﬁts
And '
Union af Indla rep., by its Chalrman,

Telecom Commission, Sanchar Bhauan,
Neu Deihi = 110 0801.

2. Tha Chla? General Wan'gur, TalEcDmmunicatiDns,

. AP Circle, Hyd rabad. ‘

3. 'The Pri nﬁlpal nersl Manager, Telacammﬁnicétiéns,
-Hyderabad. e : : -

wp xRk «. Respondents

s

vee 4/~



. e A
. DA 1756798
1. B;Uenkéta Réju a .
\2.: ﬁ.ﬁ.samad, ) ’ o B
. 37 S.MmJGaffoor d ... Applicents
‘ And: . i
'f:  Un1Un of India rap. gv ltS Chﬂlrman,
- Telscom Commlss;on,‘_qnchﬁr Bhavan,
Nsw Dalhi —=~110 001+ - : ) -
- 2; The Chisef’ GEnJral Mgnagar,_ .
s Telscommuni CaLlOH AePa Clrcle, ~ .
] Hyderannd. : LT oo
3. _The GEnsral ﬂgnaour, Marangal Tel scom
Area, Doddu=u;1 bamplax,‘II Floor;
. Hanumakonda. . ) .
4. The TbluCDm “;SLrlct ManaQSr, leamabad. . *"u«_;
- L | .es Rssaondents
- fx 23 :4%" N
CaA 1757/98 '
1, ' D Uenkatusua araof 237 M.Uigor Babd
2. . A.Mohan Reddy 24, K.Sreerama Murthy
3. P, R.quhusudnan_u _ 25, Eh Srinivasarag
4. MN.Kobesuarar2o © 26, Md.Ibrahim- Sallm .-
5. G:Sééthéfamaieh/_ | _ 23J-'D.Gopqlarao- :
6. . P.RaMU Peﬂdy . ~:.' o 28. . .M.GsRaeghavgndrarao -
7. P.R.K.Mohan ”éo o 9. K.lyothiramaya
. 8. -MiSatyam. ] 30. R.Nargsimhqrao_; -
8., K.Bamamghoﬁgpao - ‘ 1. U;Duafdkanath} T
1d. D.Safygnéfayapai,~ 3z, jU‘Hemachandrarao .
11. T.Vasudevérao & 'SSJ‘:U. +Naik
124 ;' atyanérayana._é 34, PtUEEraIah
‘43. V.Ushkatésuerarao - . 35. KiChangal Rad
14, T.L.Nérayana - . -36. N;ﬂégES@ararad_
45. NSC Bose . 37.° Sk.Dastagiri -Basha .. -
26; - R.ta dhdvurao ) - .7 38. ' M.Sudhasekhera Choudary
7. P Purﬂlmu ' " 39. J.thandra Mohan ‘
184 G Mcﬂl o QQ,"D.NagiiRaddy?i‘"‘ )
19,. M.Sharvar AL 41. - DeSubbaish . .
o0.  Is thncquranalﬂh 42. S.y.KiVisuanath_ :
21. K.y.Krishajirao .43, . <Lova .Kumar b
J22; PaUsn%atésuararao:ﬁ - o -
| : v RPﬁiltﬁ TS
- pow 5[~



And

1. Union of India, rep. by its Chairman,
Telacgom Commission, Sanchar Bhavan, ‘
New De2lhi -.11d9 001.

-1 ranager, Tslecommunications, ' ~

3
¥ B
e
1
]
I
e

3. General Manscer, Telecom District,
Chandramguli “agoar, Huntur.

4. The Telecam Dis rict Merdager, Guntur.

++s Respondents

0A 1758/98

1. V.Manikyalcrao ‘ v22, é.Krupakaf

2. ‘D.Kamesyurarao - 23. B.Balanagaraju

3. M.yenkataiah 24 V.Srinivasarao

4. P.Prasadarao 25, N.Jayasree

5. S.VY.Ramana aik ' 26. K.Adinagrayana

6. K.M.Sankarzizh 27, A.lssac

7. B.¥ijaya Lakshmi 28. P.Nagendram

8. M.Senthe Xumari 20, M.Ch.Khasim Peeran
9. S.Md.Heneef 3a. M:Rangaiah

10, S5.Ranga Suamy " 31. N.Hagabhushanem
11. P.Keishna Murthy 32 K.Ranganna

12« .K.Nagabhusﬁanam ) 33. 5.5oukat Ali

13. fl.Rajagopalachazi 34. .J.Padmaja

14. D.venkateswarliu 35. M.Obaiah

15. #.RangasuWamny 36. .M.2anga Resddy

16, U.?angﬁh3uamy 37. K.Ramasuarappa
17. P.Kasalah ) 38. S.A.Sammad )
18. " M.Madhaveraj R G.Mahendra

19, A.3iva Nagaizh | 40, Y.5hyam Prasad P
20. K.ysasranna Istty 41. Ch.Vankata Rathnam

21. . T.:inganeyulu _ . ,
e+« Applicants

And !
1. Union of Indin, rep. by its Chairman,
Telecem Commissicn, Sanchar Bhavan,
New Delhi - 110 007.
'2. Tha Chisf Grnarzl Managir, Tel ecommunications,
AP Circle, Hyduorabiod. ‘
3. . Thz Generzl {lenaast, Hyderabsd Telecom Ares,
11 Floor, LTC Campound, Secunderehad.

4. Telecom District Mancger, Kurnool.
B ... Raspondsnts

-—

st u
ok L

o . ... 6/-



-

-DA 1759/98

2.,

\

© 24,

7%,

18,
9.
< 20.
21.
22,
23.

- .25,
26.

274

" 28.

29;

. 30.

at.

‘hag:lli Mohan Raj
TR Cherulu

M.Es@raraiah E
Shaik Tafazzul' Hussain
K:RaM.mohan Rac

chintam Madhu Judhan Lo
‘Kokkonda ,Sri.Ramamohan Rao ; |,
CGeSamuel oo e T

S.fovindar .-

K.Aaja

S.S5arangapsani

. 3ankaraiah

.D.ISGia.h - !

lM;Raghupaﬁhi',

AKingaiah
Ratnam

f .
- 1

. . ewme r\ppl ican ts

~

Union of Ind1a, TEP- by\lts Chalrmun,

’

AP Circle,

qanrhar ghavany

-1

The General Managar, Jurangal Tel scom o o
Areas, Podduuurl Cnmplex, 11 Floar,

O
P
]

e M"JagadeshJér
2. [ Llngalah '

- 3. K.B.Iljay qankar.
44" G;Kumqr;.l-. '—_:_
5. R;Uanﬁmadﬁaﬁ -

6. BiRaji Reddy
7. ch.Somaiah -
8. A anohar nao

. 9;\ D ‘Salman - l“
10« HaAmandam v )
11, Yakkanti Konda Rédgy
12. U.Subbarao- ‘

13, Gulam Ghouse

b E.ﬁbmarasuamy
15, #sSree ? ng arao .
16. " D.Suamy :

.And : Y
fe-
~Telacom Commission,
New Ozlhi - 1|U 0d1.
2. - The Chief General Mungger;
. Telecmmmun1catlana,
. ‘Hydzrab:d.
3.
Hanumakonda.j'f:
4.,
Near KNC
Gﬁ 1760 98
1a+ N Ucnkutesuurarao

2. 'v.Jalandar Reddy

3. . Srinivas Gybta
4.0 M.Me suram -

5, . A.Narasimha %
6.- K.Prasadarao

“Te ;§Uiem Mgstaﬁé .
8. M.yankataram:Reddy

' 9. S.V;Redanaiah

10. B.Narzsimharad

q.11.I'K.Kotesuafar§Q
T;ﬁpeeniuasu:.

- TBlecom Dl;trlrt an qtr, Uarangal,:"

125

14.

T
. 16.
17
' '_i\‘IBa~

19

20,

21.
22,

" 03l
N 24.

L ee
9 9a
L.

" GsRanadhir
1Nd.Saleém'

0.Bharat Kumar}'

A thandramuulif

8. Krlshnarao

P Prabhakararao i}

“P.Mallaiah

P Srinans Pag .

K Rajabﬁbu
Se Ywdaglrl

Ko Llngnlah

REbclll ernluas

r
'

s
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ce T e
25. M.Hari Sagar 33, K.Srinivasa Murthy
26, K.Lakshmi Kentha Reddy 34. . K.Gelval Reddy
27, H,5arvesWATSroa 35. . A.Anjaiah
28. D.Raspoi 36+ B.Ramulu
29. S.5hukur 37. K.A,Ramarao
30, ~.chakrapani '
1. V.Yenkatzswarlu ees fonlicants
32. G:Ganash
’ And
1. Union of Indiz, rep. by its Chairman,
Telacom Commission, Sanchar Bhavan,
New Delhi. _ '
2. The Chief ZSenszrzl Manoger, Telecommunications,
AP Circls, Hydsrabad.,
3. The General Manager, Warmngal Telecom .irea,
Paddituri Complex, II Floor, Hanumakanda. s
4. The felescom Disctrict Mancgar, iNalgonda.
.»s Rzspondents
Lo W
0a 1761/98
1. B.Mallaizh - 22. V.Nseraja
o7 A anjaish 23. R.Chander Rao
3. S.3ztyanzarayana : 24, Md.Magdoom Mohiuddin
4. K.Rajender ' 25, M.Suryachander Rao
5. Md.Vazeer , . 26. K.Bhavani
‘6. G.Manohar 57. V.Srinivas Reddy
7. G.Laxminarassaiah 28. B.Rajailah
8. 5.P.Mohabbob ' 29, Y.Necraesimhasuamy
9. T.Bhaskzr Reddy 30, T.Kishore Kumar °
10. M.Na}asiah 31. l.3osna Grace
11. - B.Ramcprasad 32. K.Yenkatssuarerao
12. A.¥enkataizh . . 33. T.Kashaiah
13. G.Gangadhar . 34. D.Laxmaiah
14. Ch.3riniyns Gandhi 35. K,R.Rathakar, Raju
15. Md.Yousuf 36. G.Satyanarayana
16. S.Dayanand ~ 37. G.Thirupathi Reddy
17. GJRajalah " 38. S.Mallesham
18. P.Prahlad 39. K.Narasimha Reddy
19, T.Anjanzayulu - , _ 40. R.Mallesham’
20, D.Matlecsham o 41. G.Lelitha
21. K.Sri Uma Dcvi ‘ 42. Sd.Sirsjuddin

e:.. Rpplicants

4w 8/“
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1. Union of India rep. bv i'ts - Cheirman, LT S

) Ts lacom Lomm15510n, 1nchar Bhauan, ‘ , - . Coe
\]ELJ Blhl. , . - :- . ) : R - .' N “."' ‘ ‘q .

2. Ths theF-Génaral Nﬁnagar,- ] oo L t

.+ Telecommunicaticens, AP Circle, o L B
+Hydersbods - ) .

3. The General Wamug T, 'arung;l Area, . . . 3
Telecoh PDddUtJ:l_iDmplex, IInd Floor, R A IR
Hanumakonda. - oo R ) , . - 3

4, The Telocpm,DlétriCL V?nageﬁ,‘_ . } - Coe ;

a Ashoknagar, Karimngjer. Y e - »y Respondsnte- .
, P, »¥ ;

OA 1762/98 N | _

1. DtRauindfé_BaEu ’ : tg12: D.P:PrathQas

27 M.Samboiah - o . Tﬁ:. Y.Prakash. Rao .

.3:- B:Nagesuararaa . : 14. P Prabhakar Babu ;

A, _N;EQGCK ) ‘T e ' .. 154" NVSN ﬁcharyulu ;f

5. - K.Bpaz oLt 16. N.,V.Ramarag - SN

6 - B.Subbéra@ . N 17; P;Nirahjana-Kumér ! "

7. V.Chenchuramaish .. 18!  £.Hanumantherao Sucbaish .

B. A. Uenkqtaraju - 1‘ s 19. 'N Uenkutesuarafan '

9, Gs:PF,Ankaiah . o 206 N Shy am-’ ‘Sundar Rao -

1@. E._ddaru J:nk tL %urvanarayana 21. B. Uénkatcsuarlu '. - .

11 J.Abhlshekam : L . . e - Y -
- o © ... Applicants - T

‘ ) " find '

1: Union. of Iﬁdia; r'p. by its Chairman,ﬁiz _' ' ’ 1

- Sanchar Bhavan, Mew 2slhi - 110 001. i

2. The Chief Gena:al Manaygesr, Telecommunlcatlons, .
AP Circle, Hyderchad. - | . o0 o g
3. The Generéf Manager, Uisakhapatnam=Télecom o A .
) Area, . 1D—1'32m, Aszelmetta, Yisekh@gpatnam, ) o ' !
4. The Telecom Distrist Managsr, Dhgoles . .o - :
HRD e KR S RQSPUnd?nbsd. g
R . . . . ) e s . 'll l
i 1?63/98 S RTINS S ;
1. G.Jaya Ramylu .. 8. Abdul 3alkel -, 7 -
2. a.Ham - « S . 9. 8/Khasim Peéran 3
. ®. UlJaya Kumar IR ~10. B.Prakash
47 sme K.V, Arundh;uh* ;-v:_ "11. S. &ar“Slmhar”U .
5. U.Hnjaneyulu . o124 G.Gnamdppa o o
6o Sfchinnéioh' ' . . *13: N.Bala Susbalah T - L
© 7.0 Lohin . " . 147 G.Gopal Reddy )
) ! " , - 7 A .o . . ‘Ii
' : e 9/
; | i
v ' I ,l
; - ' -



15. D.Shankar ' 21. C.Shiva Kdm:r

16. K.Venkatoramulu 220 s.Prakast Babu

17 G.Anjan Goud '23. Kalapoa

18, Smt.Henmamma 24, C.,Ram Reddy

19. Ch.2svad~nam 25. V,Shyam Sundar Reo

20. T.Raghum: "addy 26. M.Jooodesh

\ : ess pplicants
And

1. Umion of India, rzp. by 1its Choirman, - ,
Tslecpm Commission, 3anchar ghavan,
Naw Delhi -~ 110 007, .

2. The Chigf Gunorol Manager, Teiecommunications,
AP Circle, Hydernbec. '

i. Thse Goneral Wunaqbr, Hydsrabad Telecom Araad,
I1 Floor, 270 Compound, Secuncdarsbad-3.

4. Telecom District Mepager, Municipal cee iU RS
Complex, Building, Mehabubnagar.

' ..+« ReEspondents
. Wk kiki EE ol

DA. 1764/98

1. S.Ampaiah 12. S5.Kotesararao |

2. P.Sambamurthy 12. G.Bala Soury . ’

1.  3.Prabhuchithem 14. S.Balabasvi Reddy

4, M, Adam - 15. SsRamanarayana

5. K.Chandraszkhararao 16. Boddi Nehru

6. A.Raje Babu . " 17+ Chilukuri Remarao

7. Ch.Raghu Remulu 18. G.Suryanarzyana

8. G.Xrishna Reddy-1I1 49. T.Usha Rani

9. A.Sesheogirirse 20. K.Rajeshwar Rao

10. P.Muthaiszh ) 21, hH.Krishna Reddy

11. T.Yenkatarao : ‘ .s» Applicants

And '
1. Union of India rgp. by its Chairman, . .

Telecom Commission, 3anchar B8havan,
New Delhi —~ 110 0017.

The Chisf Generzl Monager, Telecommunications,

2.
AP Circle, Hyderabod.
3. The Genzral Manager, ugrangal Telecom ﬂrud,
' Podduturi Complex, II Floor, ‘Hanumakonda.
4, The Telecom District Manager, Khammam. ] .
’ 2t o tat 'ET RESDOHGGD";S
Ca. 1765/98 )
Y v oA S 6. M.Ramachandraiak
17 Mqﬁfghurumfﬁah . 7. G.Thippe Reddy
2. E_,Pﬁunchﬂln:l.ah . . -
- v s B, . R.Sivaramaiah
3. S.Rama Subboioh : - L
- o s ‘ g, P.Chandrakamar
4. K,Slmhoﬂﬂyu=u 107 oh.dayaraju
5. P.yenkate Zapal - Checeyoral .

.t.; 18/""




.. R s 10 .. :
11, S.Nagednrn Reo . o "15. G.B2lagovindappa
, 12, Smt,O.P.Mshadzvi © . - 16. C.Zswara Reddy
13. B.Sivae Subbaraju - 17, WeP.Kullayappa
14— A.Sresnivasulu . " 18. D.Jagannatham

T ' ) - ) .
’ " aad ) e Appllcapus

1. Union of 'indin rep. by its Chairman,
' Talecom Commission, Sonchar Bhavan,
T New Qelhi - 110 091. ‘
2. The Chief General Mancger, Telécommunications,
AP Circle,, 4Hydscabad,

d. The Generz) Managsr, Hydesrabod Tmlﬂcom Area,
- IInd Floor, CTO Compound, Secunderabad-3.

4. The Telecom District Menager, Maruthinagar

Cuddapah. T ' cee ’Eespandants
0A 1766/98 | , o
Te ThDﬁ?“Bdi Kumzr - 13. Bheemaraju Kishore
2. Lalapetc Venkatzian - 4. Immadisetty Jayas Brasad -
3. VMurariséﬁty i ) 15. Vamuri Prabhakar '
4. Manmofvan Balaji Lal . ~16. Thaota Krishna Murthy '
& Jekkala Vznkota Raména ]7; Tirupathi Nagsswararao

‘. B Nuthaléﬁati Lokasuarakéo 18. D.Dpaiah
' 7. Perumalﬁa Sai Prabhakar 19. Sk.Abdul Rasheed

1

B. K.Rama Gopal .. 20. Voodaragonta VaSundrz Dass
_ 9. C.Jancki Ramniah 21. L.V<Bhavanacharyulu . -
0. 'A;Pullqiah o : 22, L.vY,Stsadharacharyulu
1. Hnnauarépu Uenkata;gmb@a;aaat Jalakam Cﬁalapﬁthi
12. Jadapalli Muniraja' i .,T Applicants |
o ’ And - - R

o

1. {nison af Indl_, rep. by its Chairman, '
Telzcam Cemmission, Ganchar Bhavan,
Maw Delhl. .

22, " The ChleP General Manﬂgcr, "Telecammunications,
* AP Circle, Hyderabad. '

3. The ﬁehaxal Manager, Yisakhapatnam TelECPm
ﬂre:, 10-1-32/,, Asezlmgtta, VYisakhapatnmam.

i

4. Tho Telecom Jistrict quﬁger, Nellore. S
_ . . s - REspondents’
" 0. 1787/98 _
1. T.S5.2rckascrea 700 G.Surycrao
2. H.5ris _115 Prasad - B. S.Ratnakcrara@i
+3. p.Sita Ramé Murtiy _9.f A.Vijaya Krishna
e G.Guuri Senke: 0. M.Maridi Babu
5. P.Atchenns - Y 11. KeV.Rsmana,
' ‘6. Korlapu Bh:skafer@a , 12 h;uurqppadu

\ _ l_'IfI 1 /-
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13. Vesturi Srirama Murthy 17. Vanapalll Venkatarao
147 M.Srimeopnarayans ‘ 18, -Dontuluri Umadesvi-
15. Y.syamalénao | 19. ,Jagedeswvari "
16. -‘Parasurampuram Sal Prasad 20. P.,Vasudevarao

.e. Applicents
ind
. 1. Union 6f India, re=p. by its Chalrman,

Telzcom Commission Sanchar Bhawvan,
Mew Oelhi. :

2. The Chie?lsanerﬁl Maneager, Tel:eommunications,
© . AP Circle, Hyderooad. _
3, - The Ganeral -Manager, Uisakhapatnam\TelecDm
Arsa, 10-1-32 4, dscalmetta, UVisakhapatpam,
4. The Telecom District Manager, Telscom

3havan, Yiziznagenam. : _
o aes RBsSpandsnts

: RN S 35
25.55{99

1« C.Yarpema Reddy ' 27. B.MNarayana Reddy '
2. K.Muniréﬁhnamaghari _ 28, G.Ramakrishnaiah -
3. K.M.Krishnoppa 29, M.Chandrasskhar . . i
4. A.Tipupponi . 30, Shaik Ighal
5, - M.Subramanyam - '31. T.Karunakara Reddy |
6. N:Chéﬂqfﬂiﬂhu chetty 0 32 G;y.ﬂﬂmang
7.  A.Vankatosulu _. . 33, p-Nagnrﬂjulf
8. G.Srirsmulu ' 34. 5.C.Subrzhmanyam
9. 'G.Magulniah - 35. T:Kannaiah
10. T.Rajagrnzpathi Reddy 36% E.Y.Pedmanzbha Reddy
11, D.Thangor~ - 37. P.Ranganadha Reddy )
12, ¥.Lokaron jan . ‘38. S.nllahaksﬁu-
13. M.Yenkatsswars flaidu 39. C.Kuppa Swamy
14 . K.Mohzna Murali BPillal 40. P.Subrahmanyam
15. Sk.GafPar Shariff .  41. S.Munirathnam
16. S.Gapi Kumar o 42. M,Vemanacharyulu
17. V.Prabhakara Raddy 43. G.Sreedhor
.18, Svl. Chokkalingem 44, K,Subramanyam
19, K;B.Réueand:anath , 45- T}Chengalrayalu
20. TeU.Krishnarao ' 46. .P.Gsuiﬁda Raju
27 Y.Raﬁanjulu c - 474 Ufﬂenkataraﬁana
292, [G.Chondraseskhara Chatty 48. B.Menjunzdhom ‘
23, V.Manohar : 49. S.K.Anantekumsr
24. X.Guru FMoorshy . 50.  K.Senkaraiah-II ”
257 G.Sivskumae ) 51. CISuﬁbﬁr:yudu
26. K.Sudhokeor Nadcu N . Applicants
LoAand o, . .-

1. “Union of Indiz, rop. by its Cheirmen, . ‘
' LI 12/""




L 12.,

Telegaom

i

2. The Chief naneral

AP' Circle,

3. ' The Gienaral Tianoain,
Best L.Flcq,

Hesd

4, Thu Tel G am Dl&Lrlc?

DA, ,56/99
‘ 1.;_K1Kri8hqa
2. NJ.R.Madhukar
3. Y.Rajanna
4 N;.ajul .
5, P.Chandrasskhar
6. N.,Hanmandlu '
T L, Sundar
B. « Yenkatzswararao

. 9. N.Apparao

Commission,

10, Y.Radhakrishnan. -

114 .ﬁ:Naraymna'
M.Dgvodus

13, B.Drgelch

14. T.Bepurcddy

15. Shajida Faruins

Angd
1. Union of Indiz, 1
Telacom Commissio
f Nsw Delhi. ‘
2. Tha

8. Maddali Surye

-
Hao

L

l‘12. .'(

Sanchar Bhavan,

Nonagar,
Hyderab:d :

NgulDalhi,

Telecommunicaticns,.

CShittoor Telecom BlSErth

‘Commpaund, Tlrup‘thl.
Manager, "Tirupathi.
. I‘.... Resspondents
Fete &
. 6. R.Nzrasimha Reddy
\ 17. -M.Yellaiah '
18. KiBalaraju
19. J.Bhoomaiah
©20. J.SFinivas
21. Dinesh Kalgiker
52% M.Vijender
23. K.Ch.V.Subbaiah
24. ‘MiB.Kavi Roji
25. P.yittal Reddy
26.. R.Dathatri’
27.. Lamminarsingh’.
28,

. )
g0, by 1ts Chairman,
i‘",

_K.Narsyana
290 ) l'\bdul Lathee{:" k ;

Jpplicants'

Sanchar Bihavan,

Chiszf Genaral. Mancger, Telecommunichtiohs, ‘
AP Circle, Hydevrcobads ,
3. The Goneral Manag:r, Myderaba d Telzcom ’
District, IInd Floor, CTO Pomaound, Sec'bad.
4, .Telecom District Moneger, Sanchar Bhawvan,
Sangar&ddy. s -
| » ] ..+ - Respondents
| ) . % Hib o WR \
* DAL 57/99 .
1. K.K.Kamssyarorao g. ‘S.Suryanarayana Murthy
2.7 Sk.Valli 10.' Y.Subbarao ,
3. R.Srinivqsa Ran ' ' 11. D.Nerasimhoraju -
é. J.Iszc 3abu 12. 's,ggjendfg Prasad - '
' . r< B Tl] "k . . L .
- .kka Nﬂdhdsudhnn:'ﬁlb 131 Dld%d Ratna Raju
- o S e 14. Shailk Mahaboobuali’,
7+ Porusudi fascannz Tas Ty '
= ararao

. 15.  S.VUenkatesu
16. " §.%.5,Romorao

4 e 13 /"“



17.
18.
19.

20.

21,
22.
23,
24.
29,
26,
27.

29,

29

3C.
3.
3z,
33.
34
35.
36.
37.

38.

39.

40.
41.
42,
43.

44,

45.

46 .

! we 13 <.
f.5pirams fMurthy . . - 47l V.Appalacharyulu
5.Lakshmanareo - 48. A.Vsnkate Krishnaiah
Lt YL L Hanamen tharao 49. G.Apparao
MY, 3.0ayuda ’ 50, K.Usnkéta Satys Prakesh
NeU.Rama RS 51. R.Krishna
M.Bhaskararod . 52, T.S.Reddy 40
KoL .Katyayind 53, Ch.Tatabbai
P.Lz kbuméﬂdLua ' 54 . -M.ﬂadhusuﬁhanarau
U.Jhansi Luokshed Rand 1 55. E.Venkateswararao
B:vénkata Lakstmi Hemalatha 56. Y.Praebhakararso a
RsV.Prasadirao © 57. ‘Shaik Najuruddin
U.Satgensrayena " - 5§, P.y.Mohanarao
Mcda ALE N 59T V. V.Swamy

Mo Suryanaray"na Muzthy 60. K;Jayaraju
V.Vsnkateswararao
V.. R.Cllvu

Che Iabaqh.ryululi
C.5.R,Murthy
rh. AugusEin
R.Ravi PBreac=d
P.Jenardhanarao

Yol R.K.Murthy |

. 61. D.Suryanarayana Raju:
6£2. W.Satyenarayana
63: T.M.B.GCangadharam
N 64. V. Ramalingeswararzo
' 65. G.Lakshmayya
- 66. J.Venkatarao
67. V.Pullam Setty
: 68, K.Nagznna :
K.Narzndrsbahu -
1 .Vishnu Uuruhanarﬁo ' - : .
KoCh.M.Tilok '
B.U.M.H:éendran'

P.Yankates Aaotnam
ese Applicom ts

Union of Indis, rep. by its Cheirman,
Telccom Commission, Sanchar Bhavan,
Mow Dclhl. ' .
. A~ i -
Tha ChisP Gensrcol  anager, lelecommunicatlons,
AP Circlc, Hydorabed. ' ' :
The Gunorel Mancg:r, Tolascom District,
West Godsveri Lollsc LDIOLu Compound,
fFluru. o
The Tslzzom Qisieich N“naghr, clurus
Thae Hsspandepts

AN
ks

T . | . ' ve. 14 /'—'



DA. 58{: S ' .

)
—

i

1e Prasad ~ - - ' ' : ” {'
2. M.A.Azsem o ‘
3, M.Semmaiah ' "
4. P.Bhﬁskbr ‘
‘.5:' KZDanaiaH_ AP Appliéantsz'
Aand - |
y o, . o ’
1. Union of Indic, rip. .y its Chalrman, .
- Telecom Commission, Sanchzr Bhavan, Now Delhi.
2. The Chisf Gan;ral'Mnnagex, TechommunicationS,
AP Circls, Hydsrabad. - - .
3. Thz General Manager, b mr”ngal Telacom Area,
, Podcd turi Comalsx, il Floor, Henumakonda.
4 THe Telegcm District Manager, Uarﬁngal.
o %* o . s Resmondents
0A..59/99" - | .
:1. D.Batyénargyéhé" 21. - Smt.M.yijayalaxmi
2. Munir Ahmed, 22. A.Jdagedishuar
3. N.vedagir . 23. K.Satyenand -
4. S.Ramashandrachar, 4. D.Purushothomarao
5: - D.3clak ‘Doss _ ~25. A.Vankatassachary .
6. P.Srivaili . 26. K.Gangozam |
7. A.furzli Krishna o '27.. A.vadoliah
‘8, AiSuguna | - 28. P.M.G wLy:mur yﬁna
9. . Y.Sivanands Kumsr 29, M.A.Szlosm
40, Ch.Scvitri : . 30: P.Ramgsh
" 11. L.Pandarinath ‘ .31, D.Padmaja
12, B.Govinde Rso - 32. M.M.8aig
13. O. Siunnandb . ' 33.. M.Rajondzr
4. T Uunk teswarlu '_ 34. - K;UuG.deta'
15. :Mohd Abdul V &eln) 35. . A.Esuaéémma
16 . G.R.Laxmensrao c. 36l D;Tirupaﬁifeddy' -
170 K.V.Y.Roghavasharyulu - .37. J.Anjireddy :
918, U.éopa}a Krishnaizh _38. \. MLrldmmﬂ-
h@; VeNarzyanesuamy | o 9. . D. Hajq Ra Jtnam
20. .Sk ashok’ Kumar . : ... .Applicants
And ’ '
1. Union of Indiz, rzp. by its cheirmon,
Telecom Commisdon, Sanchar Bhavon, )
New Nolhi - 1.
2. 'Thz Chisf ﬁsnar?l M:nager,_TelécommunicatiOHS,
Af ircle;, Hydershad. ¢ '
3. The Arincipesl Ssneral Manager, s -
Telacommumicat}gqs”**vdii?bud. PR Rsspandents
A Lo | URET-VA



190/92 .

e 15 4.

18. :E.Prabhakar

19. 8.S5anjesvarac
20. P.Tukaram Chari
?1. B.Ramsingh

22, K.Samasivarao
23. V.Honumantha Rao
24, P.Romash

25. M.Dzysnand

26. K.\Ysnugcpal

27. M.Lexmaiah

28, M.Sangalan

29, JUSN Varma

30. P.vYesnkatarao

31. D.Ramesh Bebu
32. 8.\Venkatesuara Roddy
33. Smt.N. Shashikala

‘s nppllcants

0A,
1. VY.¥.L.Marasimha Murthy
2. T.Narsoji
3. K.,B3ivencognawsrarno
4, \.Ragh-rond
5. A.Anuradh2
B, A.Hm2 Mahcsuari
7. M.Samusl Raju
8, V.Padmavatihi
9, B8,Radhz Kirhan
10. P.S3Subbarao
11. M.Narsimhao )
12; M.Balarajaieh
43. Ch.Suvarnakumari
14. Ch.S.Johnson
15. [Munganda Samadhanam
16, P.Paranjyctni
17. Amalkant BoTud
And
1. lnion of Indiz, TEp.

ts Chairman,

2y
Talecom Commission, Zanc
New DRslhi.

i
char Bhavan,

2.  The Chisf G=zncrzl Manager, Telecaommunicetions,

AR Circla, dydsrobad.

3. The Brincipal S:oneral Manger,
Teleeommunications, .yderabad.

...s Respondents

P
142/65

1. G.Ramaghander 16. C.Yishnuvardhan
2. Y.Rajalingam 17. D.Gangadharam
3. K.Ramalingem - 18. Raju N.Allakonda
4. M.Anantha Rao ' 19. S.VYenkata Ramana
5. GJMohan Rz0 - 20. P.Cheklappen
6. M,Janarchan - 21. R.Ganepathi
7. M.Anjanayulu 22. S.Gamalicl .
8. Y.N.Deshpande 23.5mt. J. Aruna
g, 9,Rama Raju 24« U.Balakiéhtaiah
10. K.Bhaoomaiah 25, S.Madhusudhan Reo
11, Mesayuiu " 26. Y.Prakasi
121 G.K:Hrffgddln 27. G.Pandurang
13, Shetk AL . 28. G.Subbarayudu
14 . BiCh.Puttalah 5. DP.Hanumaish
15. M.A.Khalakn ... Applicants

ceal6 /-
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And
' \ - /
1. Unien of Indiz, ©2p. ny its Chairmen,
Telecam ~ommicsiow, 20, Ashoka Rood,
New Delai - 110 €61,
2. The Chief Genirc-l Monaglar,
Tel -communicotionz, 1.P.Telacom
Cirgle, Nefiowilv .streion Rdad,
Hyderabed - 1.
3. Ths Tslecom Districy Manager, . , :
' Nizamabnd ~ 530 050« ‘ .+» [Respondents
0a. 409/99
7. D.Emmanuesl 6, 3.Molchand
2.4 h.Nerasalah 7. M.Samabasiva Reddy -
3. P.Perumandla -Swamy 8, B.Narcsimha Chary
4. Pohd Manzoor ahmed g, Mirza Karimulla Béig
5. M,T.0oleshem : 10, K.Neelambaram '
ind :- . {e+ Applicants
1. Union of Indiz, rsp. by Chal cman,
Telecom Commission, Now Dslhi - 1.
2. The Guncral Marger, Telecom Warangal.
3. The G-ncrol Manoger, Tclecom, Warengale
4. The Divisioncl Engincuer Tclecom, Warangal.
I «ss Respondents
B e it )
OA.. 410/99
14 'K:Krashna Reddy 8., B.Mohoen Rac
2. R.Y.Amarnath 9. R.S5udhakar
3. N.Jaya Prakash Rao 10. D.Purushotham
4. K.Harnad Babea 11% L.Rajasekhar
5. D.Errainh / ‘12: A.Ganapathi
6. Ki:Suryanarayana 13. S.Venkaiah
7. P.Paramesuara 14. Sk.Gulam Khader
And ' C.. Appliconts
4. Union of India, rap. by the Chailrman,
Telecom Commiss®sn,. 20, Ashoka Road,
New Delhi - 110 001.
2. The Chief Gencral Monager, ' ~
Telecommunications,
A.0,.Telecom Circle, Heompally S¢ation
Road, Hyderaboed - 500 001.
3. The felecom District Managar,

Mgllore - 524 050, .
‘ ... Rospondants

LY JRINNLY A
Byt R iy
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tounszl for the Applicants: : éhri PN A Christian (im all
. . - : other COSES)

Shri NR Srlnlvusan (in CAs 142 &

L ' ' ‘ _ . 410 of 99)
) . ' S Shri 1Y Lakshman Reo {in BA
S ‘ 409/99)
tounsel for the Raspsngﬁntsl . Shri U.R:jéshuar‘RaG, CGSC

> ‘ Shri B.N.Sharma, Sr.CG3C

%

CORAM: . o s

\

THE HON'BLE JUSTICE SHRI D.H. NASIR & VICE CHAIRMAN _ ]
THE HON'BLE SHAT H, RhJLND A PRASAD : MEMBER (&)
l ) (Pag Hon'ble Jusbch 3nrl D.H-Nasif,'UC.).

##E 3% ##

DRDER

Thls is a batch of 15 cases bearing -0A Nos1754 tg 1766
of .1998, anothsr batch of 6 cases bearing OA NODS. 55 to 585,
190, 142, 409 and 410-3? 1999 in all covering 776 applicants.

2? " The applice an claim to bae entltlud to -appear For
qualifying scrzening ‘tast, to be hsld on 11.4.1998 for Promotlon .
to the posts of Junlur Tclecom ”FPlcnrs (JTD) The applicants
.allegs that the respondonts have wrongly 1nt°rpreted the {

'proﬁisimn of sub~—pora (b} of second proviso to para-12 of the

Statutory Rulcs d2 frd u—2 1996 for rearu1+ment to the post of
JTO and -rzfusing to gFCbDb and process the, applicants' candidcture
Far quallfylng 5crdenxng tast For promotlon to the posts of JTC. '
All . the appliceants ars uurklng as Telecom Tachnical nssistents
(TTAS for short). Pricr to their present nsalgnment they were
woeeoamll uorkkng in the . cadre DF chhn1c1ans, Sbueral other cadres
soms of which are relevant for the purposa of the present batch of
cases are Phunc Inspectprs/Ruto Exchange ASSiétnﬂtS/Tr&nSmlSu;u.

ASSlStuﬂtS/UlrUleS Oparators.

. In Drdur ts meut the changlng rbqu1rament of technology,
the respondant Dspartiment by its lstter deted 16. 10 , 1990
(Annexure- 1) statsd theat it uas decided to 1ntr0duce two. new
Cadres, namely (1) 'Phone NMechanics and (2) Telecom Technicial
Mssistants (TTAu,. It is further stated in ‘tha se aid gircular
" dated 16:10.1950 that the cadres of (1) Lineman/Wireman. (2) Catle
Splicer {(3) Technicizn (4) Trﬂnsm15810n Asst./Wirzlass Dpurotﬂr/

JAuto Exchangs .Satt/ph ne Inspector were to be treﬁtcd‘as wasiing

wee 1B/~
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cadres and thaz [ dizeos rucru1tmcnt uould be \made to th

said existing cndres. according to the applicants, ‘the next highen

higher cadrz t3 Sho 7ast of Technlglans or to the post of
Phcna.lnspactsrs wns thot of, 3T0. another eircular becaring
ho;27—4/8?~TE~IL datod 16:1DTQDf(A-ILI).uas simul tansously
issusd in cdonneckica witn recrultment €O the. post of JT0s,
sccording to which 354 of the poste of JTGs wereé to be filled
through a competitlive axemination open to all cadres and

from those officizls who possessed thrse yegdr Enginesring
Diplaoma after Kth standard or Ist ckass in B.Sc. with “hys1c

énd Mathematics. It is further clarlfled in the said
letiter dnted 16¢10,1990 that after completion of two

‘departmental sxaominatinns to be hald during 1990 and 1891 the
then existing recruitment ruleés for dTas would be followed and
thareafier such exsrcise would be kept in abeyance, Accordingly,
the sams was docidsd.to be keﬁt in abeyance till thez year 20CC
in orcer to facilitate promoticn of Phane Inspectors and its
oliied cadrse to the past of 1T0s. By a Purther letter dated
18.4.1994 (a-1v) tha Department decided to fill up 35% quota’
earmarked for PIs gnd_ its allied cadres Fifst;y by promcting
(a) .P.I. and its nllied cadres who held the gualifieation.
prescribsod for outsiders Por recgruitmant to th@ éadra-
of 3TOs =nd completed 5 years of regular ssrvice in
cdrs 0F FIs and its allied cadres and that they

c
~would 22 trostod as walk—in—~group and would be senf
376 Jia¢nb and

‘()" . The remaining vagancies would be Pilled by PI s and
1 allicd codrus thrgugh;qualifying.examination

irrgspictive af their length of scrvice.®

Further accorcding to.the. gprlicants, the respondent Department

by its lotter dnrtcd 23.6.1994 (A-V) communicated their decisisn
that the qualifying sxamination for promotion to ths codrs of
3T0s would be a guzlifying scresning test,

4. Acecording te the rulcs in force,
of 3T0s wers o b

153 of the vacancise
"1licd up by thz officials bulOﬂglﬂg to
Group—~C on successful completion of the competitive examination.

PIs and i'ts sllisd codres as wall as the Sroup-C employses wsre

The raspondant Department
by latter N0327—2/94"TE—II dated 1B8.4.1894 (A-1y) allowad oll
TTAs to copear -t

aligibls to anpexr at the said test.

the qualifying scrsening tsst for ths post of

JT70 along with 273 and its alllad cadres, irrespsctivc of their

R 19/—'
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length of ssrvice, against 355 guota msant for PIs and its
alliad cadres. Oy lobter dated 23.12.1994 (A=yI) It was stipulated

that ths TT.s uwou

=

¢ n. p.rmitted to eppaor along with Pls and its
allicd cadres at the gualifying screcning test which'was decidud

to b= held on 23.1.18%95,

¢

9. After thz issuczncs of tho lettor datsd.éa.12:1994 the
nPficials belonging to PIs and its allied cadres filcd Oe e
37/95 befors the Ern~kulam Bench of Central hdminist;atiue
Tribunal challenging tha action of the rzspondent authoritics
permitting the [Tas to appcer at the said test aLoﬁg wvith tham,
Thz said 3ecnch refuscd.to givz any intsrim dirsction ond ordcsred
that the seme would be'considercd at the timo of Finél hcaring.
Thereaftnr tho TTAs wire allowsd O agpear at tha gualifying

scrzening teocst which uas to bz held on 29.1,1995,

6: The Diblcma Tﬂéinsers Association kiled 04 207/95 bsfore
the Princgipal Sench of ths £.0.T. for a declaration that the
dction of the raspondan s in not allouing the applicznts thsroin
(TThs) to appésr 2% tha ﬁualifying examination to beo held on
29.1.1895 Por ths =23st of JTBs against 35% quota was illegel and
void and for a conscquentiol direction to the respondents to
implement th: pi:licy Por prgmotidn to the pos£ of J70 in terms
of lcttsr datod 16.1U.1990. By an iInterim ordor dated 27,1.13895
the raspondant - GFFir%ais vwere dirsctsd to ksegp the onswer
scripts of thc apsiirczncs {TTAs) in a swaled cover until furthor

a)

ordcrs.  8Somz of ths

.& whosc enswgr scripts wore kKepi in

sgaled covor in vicw of the aforesgid intsrim order, filéd

DAs 649/95 and 695/85 Tor 2 dircction to be issusd to thes
respondant ~ officials to asscss the answsr scripts of thc appliczonzr
and to consider tham for promotian.alﬁng with PIs and its alli.d

cadras to theo posts of JT0s.

7. - Pursuant to the order passed by tha Ernakulam 8Bench
of the Tribonal in 0.,.37/35 the rospondents issusd an order

No.22-22/95/TE-11 dated 5.1.1396 (A-Iy) in ths Pollowing tirms

"The ropressntstion has been carefully consldired
by the Chairman, Telecom Commission. The cndra of
‘TTAs has coné about as a ruesult of the scheme of
cadri rIstructdring. The TTis are at par with the
PIs/Ths 2tc., in ths matter of pay sccle and ere
plaped imme'iczt:ly below the cadre of JTOs. In fact

the PIs/TTs =tsz, have been given the option ta switch

eer 20/-
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1

over to thc chdis 0f TTas if they'so desircd. It was
. only Ortbr\nV11U?Clﬂg those deve lupmehts propsrly |
. that thsz dcndrvman Pould 1» prudunt to pzrmig the N . N ﬂ

PIs/Ths sto “gﬂl“CL .h# unf;lled quota at 35% vacancies,® _ ;

Tha abﬁv 'orH T was not challanged by the” raspondents aCCDrdlng "

to tha appllcants anc that the said order became final. - . h

8. ‘Howeyer, py ‘Aasubsequent circuler NG.S—ZD/QB—NEG

dated 2.2.,1996 (Aéxy-aft;r reccrding that ths TTAs wers alléued
to partlclpatc 1n tHa QUQllfylng scraenlng test ag¢lnst 35ﬂ
uota -of wya C“ﬂclcS chey could not bc allowed to part1c1pate im,

the examlmatlon aqzmnst 15% quota. of VacﬂnClES.‘

9, .. A Statutury rules For rscru1nment to the poats of J1T0s uwsta'
Framed an 8.2. 1996 (ﬂ—AII) in which thm pollcy oF ths rsspondant 5
departman to ?111 up 35% of the vacancies in JTDS stood .

. conPlrmud as rcfloccbd in cclumn 12 aof the Rulus wvhich roads

v i .
A ) 4,

\

as undbr‘; .
35 tronsPer/premotion shall be madc ‘from ﬂmDngst - :

(a) . Phbna/Inspecter/Auto. Exchange nselstmnt/Tr;n81m15810n,

- ~Assistant/Wirclcss Opsrator wha possess the quallflcatian“

| pfescriﬁad in Col.B and.haué'cohpietédNS feafs regular
épruice,in:thf gadre of ‘Phone Inspector/Auto Exéhange‘
ﬂssistant/?rdHSMission:ﬂssistant/uirérésé Opcrator.

(The minimuﬁ gualification beiﬁg 85c. with Pﬁathcmat‘fcé"'l

nhd Physics, 33 provided in'ColfB) o

(b) and From Ph?nc Inspector/nuta Exchange fissistants/ Wireless,
‘ Gparatoru/Tr nsm15510n ﬁssmstants/TGlecum Technical
n551st1nts who possass the: High School/Matrlculatlon
QUDllFlC:tan and who hava -completad 6 .years of- ragulér
serulce thrDugh a quollﬁylng sareenlng tﬂst, unless

he has ulrmﬂdy passrd such test._~ e, »

0. . On 30.4.1396. OAs' 649 and 695 af’ 1995 ‘wsre disposad of by
this Tribunal directing the rbspcndants to assess the anseer
scripts of the apDLlcantS within thres wseks, anu to declare tha

r”sults Uluhlﬂ Dnb vieiek.

11, The rasaundunt No W2 by ‘a lctt@r datod 10.12. 1998 (A—AU)
~inviting appllccnblunq frum the qllgltﬂe officers for appearing
©at the quullelng 5cruunlng tcst to be held on 11.4. 1999 dlraﬁtué

. hlS quboLclnatus td reculve appllcatlans beforz 30.12.71998 and
FDruard ths soms to him b FDrS 6.7.1999, - R@spondent No.2 while ;
. 01rculatﬁng the prescribed 1ppllcatlon Porm'thrﬁugh his letter P
e Sy .
/ |
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‘dated 10.12. 1998 muntionsd that -
"It may bu EHSU“LH that thP datc OF JDlnlng in the-
cadrs Gf PI/?JH[UG/A;A/TTA should be indicated clearly
(rogular doto of joining only should be taken and not thc
officiating daté). Thepariod of tralnlng along with
v ' th& datc ey comme sncemant and, completian may also be

menticped and that the crucial dats for the service
‘fcondltlan dP §ik* y zars shalliba aken as Ist, July' 9B."

12. ' nccorﬁlng G the lu rnhd counscl fof- tho: applicants
Mr;Chrlstlnn, the 1n¢15;:nc: on §ix yeers sgrvice 1n the cadre

of TTAs was not in JCCﬁ"d ncs: with the St“tutDry rulus and
rthuruForc, thé sams Was lllag 1 and’ vaid ab lﬂltlﬂ. Accbrding

" to-him,. the lettsrs da t?dfTB 4,1994 (A-IV) and 23,6.94 (A-V)

.mads lt clu 1T th at. rJnul T S“rUle of 81x ye~rs *r any leenth

of ScrUlCC in the cadre o.‘othur PIS and its allizd- cadrbs or

in the cadre of TTis u ‘s suFFlclent Por “appearing-.at the
'quall?ylng scrugnlng tost,® . Neithsr -the® stututory rulss nor thsa,
pollcy DF the do p rumdnt'ﬁnulsuged or stlpulatud that the

condition of Bix yacrb r;gulor sarvice as TTﬂs,amDne.uas nacaessiry.
ﬂccordiné to Mr. Chrﬁbgfan}r If it was to be intenpréted. '
accordlng to hlm, tﬁétlsix‘yaors of éervic& as TTA along was
'lncumb“nt for TTR& fu appgar at the:gqualifying scrasning tast,

“the raspond@pt uapartmanb ‘would not haUu issued the circular
‘dﬁﬁud'é'2'1996 = X) huttlng tha doors For the applicants
“belonging ta’ tha. eadro’ of TTAs: Prom chDEtlng for 157 cof the

posts of dT0s . throumh 7.c9mp“t1t1u“ examlnatlon a8 thc dﬂpartmbnn
-was GUurC thut th;v Eru1um ant to the posts af® TTﬂ St“rtud only
in 1993. Iu it ESrmCCDDtpd that six years. of. scrvlcs in the

cadre of - TTﬂ uns ‘the baSkc Ellglblllty crlt&rlon ths applicants
would bb Gllglblu Unlx aFt'T 1999. But accordlng to Mr.Christian
that, gould net hdup hccq thn intention of the depnrtment bhecauss *
it would rbsult-ln ClDSlng 41l avenuss to TTAs which wvas a
t5chn1c1l cadre creatad tc meet the changlng r:quxrament of.
technmlogy. Plﬂclng the TTAs immediately Delou the JT0 cadre
“and expccclng them (TTAS) to assist thsg JT8 in 21l jobs and
func+1ons, as per: tircular dotsd 11 7.1991, in praference to -
oFFlclals belonglng to PIs’ and 1ts allied cadres which uere
declarad a8 wasting cadrés and who were yet toc becomsz TTiAs
Cuere clear;manifeatation of thz départment’s intention -

to sava- TTa's Trom rulrwlllng the Gllglhlllty critzrion of
six years'. sgrvice. . . ;

13, , Loarnsd CCJnG-‘5ﬁr Christian Fbr the applicents further
suomltt 0l Lh.tlth: stz bury rulcs thbmSClUuS did not prrussly.

-~
]

eee 22/
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or lmpllcdlv spca& of thlS CDndltlUn &nd ‘on the other hand
circular datud 2.2, 96 con?lrmcd the pollcy of the dapartmbnt

that the TTAs Wers Lllg\b1e to bacome J70s thraugh quall?ylng
the zction of the raspond 2ant DPFLClala 1n

the- ajpllcants resulted in VlDlatan of

screening tist,

rejocting the cass of

the drinciplocs.of natﬁxul JUSElGE in:
- Byen srrvad on &ny n;pllcdnt befores resorting to take such
prlUlng the appllcants ‘from ssbklng

25 much as no notice. was

" extreme etuop of fe

redresaal a? thair lauful grlsuancu for promo+1on.2
d@u1t has been

14._‘ On ‘behalf of thu raspondents reply arFl
in the CPfice of

filsd by thg! A551st9nc nenaral Manager, L0gal
the Cchief aneral ‘Managst, Telecom A.P, Cl1cle " Hyderabe d.‘
While IbSlStlﬂg the claims aduancad by the app1lcan*s tha

respondents suhmlt that the trlbuncl had no Jurlsdlctlon to

writ of mandamus: as orayed for by the appllc antsy

issua' a
it was 1ncumben+ upan

IF writ of mancamus had ED be 1ssued,
thc apnllcants to irpvo ke the JUrlSdlctan of the ngh fourt

.under Articls 226. of th= Constltutlon 6f india), ﬂccordlng
to the leurnbd Signdlng Egunsql for the rCSpondunts Mra V.

nJeShugr an.

15. Th?'m¢11-‘iwébility'b? BAs is'arsa assailed by the: .

respondents en the” ground: QF mulc1Far10us nature of the relisfs
| sought by t#“ llLuﬂLS. 1t lq alsh aSSall“d on the ground

. that tha ‘OA. uus lHBLlLUtEd two yecars and 10 months after
the notlflcatlun with rugard to JTU RecrULtmnnt Rulcs, 1986
publlshadln the Gazstte" af’ Indla gn Fabruary, 1996, Uluhout any
ualld grounm far 'such bblated chalienge. The DAS Wwere also

_ ‘b atred by - limitatidn “and hlt by th:zpéou1510ns of Section |

- 21 of the Admlnlstlatlve Trlhunq;a Acb and on th t ground
alone, accordlng ‘to 'the respcndenxs; the 0As werc llabla

- I‘r “»“\ ‘j \ H

“to be’ dlsmlqsed.‘__ Lo et g
J L -
1 LI . - :;J‘g ‘.‘ t N oy ~ .

‘( ) Uhlle nat: dlsput¥ng thatgcgneequent upon lndUCtlDﬂ
DP modern tﬂchnolouy 1n tha dapartment of Telecommunic tan
_technlcal .cadres, of group C.and: ﬁraup D- below JT0 (emphqs;s
‘SuppllEﬂ) wers rﬁstructurad creaélng fwO new - cadres of Phone
Mechanie and Telagom Teehnlcal Asslétant and that all other
cadres, yers declared as. uastlng cadrss, 1t is- cGntendEd that
tha- dUtlBS erFmrmud hy Technlclana, Phone Inspectors {PI),
Transm1u310n ﬂ5515t nt (%A), ulraless Operator: (UD) and Auto
hxchanga 3551stﬂnb (hLA)“uere antruated to the neu caer knrun
‘as TTA (Tolac“m TuChﬂlCGl ASQLStant) For, the purpose DF '

--: 2;/;J

the. -
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dainfully utilising the, axpsrience of DF?icials in £he
cadre of PI/TA/WD/AEA, a orovision was mads in 1930 in

the 3TE RﬂcrUlthnL Rules enhanclng the dupartmental quota
af 20 per -cent foTr thabe cadras af PI, TA, W0 and - AEA for _
regruitment to th: cadre of JTO in 35% vacancies and -
furthsr pruu151on was marde in 1994 suhstituting scrsening
test in place of r"Lul:uylng axamlnatlan and competltlua'.
qxamlnatlsn. .The scrcoening test was sthedul sd to bs hsld
on 29.1.1995 for promotion to the cadre of JTO Prom pPI/TA/
WO/ AEA. . The Telacom rommission decided ta allow TTAs also
£o appcﬁr ot the screaning test, "AS PI/TA/AEA/UG.uerB '
alloued to appeer for scesening test irré?bective of theirI
length of SGPUlCC, the TTAs uere also allDuad tu appear for
the 8crean1ng test lrrespectlue of their length DP 'service.

Thc NoT framed Frcsh ‘pulss for recrultment to the cadre

of JT0 undecr Articls 309 of the ConSthutlan ‘of Indla and

notified the sams in the Gazestte of India on B.2. 1996.‘ Colﬁmn )
No.12 of ‘the said Rulcs provide for promotlon upto 35 per

cent from'amangst —-

(a) tha DI/AEH/TA/UD who .pOSSSSS the~qualification
prosgribad in Coll.8 and have completed 5 yBars
regui:r'aurULCC in the cadre GF'P;/AEAfFR/UD

(Thz. mimimum qUallFluatlUn under Col.8 is

3

5C. uith Nathﬁmatlcs and Physics)Q

" (b) t.s D1/ AL n/uU/TA/TTa uho possess the High -

‘ Schonl/ Matriculstion quallFlcatlon and_who
have completed 6 yaars of regular sgervice
through the'quallfy%ng test unless he has

~already passsd such test.

164 B.L1’B Tech or B.Sc. with Maths and Physics were

-'stipulated as thsa mimimum quallPlcatlon for direct r@crULtment

as shoun in Col. B. Thus 1996 Recruitment Rules spL51F1cally
lald down th;t As% dapartmental guota would b filled up as

shown above’ in (a) and (b). .- ' :

17. It is Furtho 3T lentud olit by tne rRespondents that
in accordance with the apove twe clauses the rsquirement of
mimdimum regular gnnylco in the respective cadrs was sxpectad

to be as follows :
\ ‘

(a) PI/AEA/T TA/UD with Bsc/af/a Tech ... 5 years
(b) PI/AZA/TA/WO/TTA with HSC/Matriculation — 6 ysars.

ae® 2’4.{/“’
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-0

; . > . >y . e = =1
The learnzd standing counsel for the rsspendent

-+ submits that thﬂ‘éﬁﬂdi*ion of five yzars service in the cadre
" of PI/HFA/T\/UC SEEETS s:nn B.L./B T2 ch/B.5c.. with, maths and
Dhy°1cs was not qu¢¢‘l“ﬂ :] by the apqllcants and ‘that there

was also nOthlng illegzl, unjust or unlawful in laylng douq

a condition of CumplleDn of 6 yaars service in ths= cadre

for PI/AZ ‘\/T.’\/uﬁ Ta pess 2ssing High achoal/mgurlqulat}on

‘qualification.

19,
thea

- i : - U e
‘Dur actention is winvited to tﬁ: observaticns made by

Prlnc1pal Banch of Lhu Trlbunal in DA Nos j820/9? which

was dUCldCd on 9 Te 1998 Uhlch arn as Fullaus 1

20,

"10. : , «ee Tha mlnlmum conditian of 6 yesars

reqular ssrvice.in tha
impgrativs-ang must bs complied with; but there is

-no stipulation that .the 6 years of service in clause

(b), should be in. the sama cadre as mﬂntloned in

sub~clauss (a). If a TTA has come. out of any of
the four cadrss of PIS/ALAS/UUS/TAS, tha-length .of

SerUlCu in thoss cadres can be -aggruqqtrd 1nt0 the

- service with 773 and if he hasg” compl ted 6 years, he

should be succcssful in that tesb uhErﬂﬂFtﬂr he ulll
undurgo anotnsr medical tsst.  ..4% Euen ‘in sub-~

clause (a) qUnllflCd pe rSpﬂS are tequirad to have

5 years of rggular service in the rzspective cadres.
It will'ba:’a gross perversity if We intsrpret

'the legislativs intcnt as séying that 6 years of
SerlCr Was nok r'qu1r“d uhen it came tD Sub-clauss

by S . 'f

It.is Furthh*.submitted Dn'bahalf dF tha réSpondaﬁtE

that 77 officials.bslonging to-the cadre of PI/TA/ASA/WO
who' passed:in the sérséning . test held on 29.1,1995 were

-walting their turn for d pELatlon to pre-promutlon training),’

in’ addition to

test and are usiting for their turn Por deputatlon to.J78"

training and it uould take nearly 4 .years for completlan af

training to all those already quallf;ed DFflclals of 35p of
departmantql unLa. It i8 further suhmltted on behs lf of
the respondents tha t ‘tHs vacancies DF 35% quato upto 1998

WOTE eruﬂiy filled up and all 309 ‘candidates: u“ltlng Por

.their turn, for urulﬂlﬂq and promotien were to.he ad justed

in fubure vaccncies aof 5% quoth.

Il

!

oL 25/-

"sub-clausa (b) is a categoricgel -

nearly 232 TTAs who passed thc same scrasnifg

i



21, The laocrned stondidg counsel Mr.\.Rajoswara Rac

submittsd that thr rulss made under nrticle 309 of the

ronstitution had -3 b. »nllowed strictly and that all
pPIs/AEAs/ Tas/HTu and -t 15 yere allowed an 29.1.1995 for
serezhing tist irsspac iye of their length of service,
as ong-timc mzosuTy (=np 53515 supplisd) and that in view

of the int:z rpruuhuiCJ -+ sub-clause (b) mada by the
Principal Nanch of tho C:iT., in 0& No0.1820/87 decidsd

an 1.9.1988, thz pressnt DAS WELE not maintzsinable.

22. ronsidocring trirtly the rulcs fromed in 1986
togathsr with subsequent amcndrent, thare could be no
ascapa {rom suécessﬁully undcrgoing the prescribed-
trailning befors being sclectsd for the post of J4T0.
rol-12 of  the rules nroyvides for rgeruitment by promotion/
deputation/transfar of cenartmental candidstes to the
extont of 15% UEDGHELL% by promotlon of departmcntal

of

candidatcs through compctitive examine tion, and. 3556 Dy

prcmotion/trvnsfar of Tronsmission Assistznts/Wircless

-Dperatars/ﬂuto txchang. Assistant s/Phoneg IHJDuC tors/ Telecom

Technical assistants. .

23. Group '0° aynlovees in tho departmént wheose scale

of pay is less nen e~ of Jumior .Telscom OFfigers arc
eligible undar 157 quoﬁ:. However, Jransmission ﬁssiéténts,
Telephona InSDECtéré, Auto fxchange Asslstants, uiﬁeleég
Opgrators and T.T.As, as uell as Plumbers/ Sanitary
Inspectors/Consarvancy Lnspectors have been catagorically
excluded from the émplcyees borns on thsa ragular,estahllshmant
‘and working in thc Telegom Engineering Branch including

thoss working in tha offigemofnthe Chiof GeneraliManang, Telacum
Circlss/Dlstrlcts by using the term “"othar than' at ths end

of the 4th uAnumbsred para in €ol-12 which is Lupraduc“d bazlow
for ready rcfersnca.

145% promotion through competitive gxaminztion, the fcllowing
Group 'C' employ2es-in the Departmesnt whosc scale of pay is
less than that of Junior Telocom (fficers shall be tligible

if such smplay=gs ord ¢

io | horoe on the rsgular m5t1b118thﬁt and uurklng in

Teleow m- ‘nginsarning Branch of Dupavtmcnt inecluding
thoso warking in the office cf the Chizf Genzzal

Manughr, Tioacommunication Cl“Clu/DlSEIlLtS cthar

chan -

4. Tronmerizoion Assistangs, Telephone Inspectirs,
aut. Z» bangs Assistents and irnless Opsratcrs

e s 26/;
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b. DPlumbcrs/Sanitery Inépsctnrs/COnseryancy Inspectors.
@orking in Tslucommunication Factory, other than those

’-l-
. 0

borns ﬂn‘induwtvlnl estoblishment.

ii. happs on the rzgular astablishment and working as
dccounts CL rks in the Accounts Uing un:der the
Telscommunication Cilrclegs ' N

ive. borns. ocn the regolar. cstablishment and waorking as

wjork Assistants

yorks Llﬁrks Grade~T and II,
Draftsman, Junior Architects and L ectric1ans in

. the civil Wing under Telecom Circlss,

24. " yhen ther: is a cutuqar1Cﬂl exclusion of tne offlclals

Balonglpg te a pauplcular class b
avidsnt from the ohove rule p051t10n, thera 1s

y using the tarm "other

than® which is
no propristy or lﬂg"lity in allowing such 1ncumb”nt5 to
participate in the 15 ‘quota. }- oL

by a nLEl?lcutan dated 14 10.1996 (Anncxuru;

thz scheduls to the

Sucenuly,

XIII) as statud in pare -2 thzreof, .
afiresaid Ruless for 'QnLry in the Exphanatién undsrt E*l—ﬁz

‘of the fulloulng ‘gntry' is dirscted to be substltutud ngmely?

o

"L® )ngth 5P service in the cadre of phons Inspactor/
AUto. r(Gh“ﬁgulﬁSSlSt?ﬂu/TrSnuﬂlBSlCH assistant/Wire :loss
Up”rnbur/T seom Technicel "Assistant Will be the ‘
criteria fo r sznding tham for' JT0's traning.”

25. Thig amocndnent susms o fhavs ‘been made clearly for.

srﬂs within thu_requ1ramsnt of “length of sarvics"

inclusion of
which priocr o amcndmznt did not axist.

26. Ths "length of servica” as earlier provided in' the
thz provision.for 35 per cent quota did nat

[

Explapaticn t-
{nclude lﬁqgth of service in the cadre of TTA élonq uith bth@r.

cadres to bs z criteria for sendlng them for JTD tralnlng.

It bQCJmns _bundantly clear f

length OF Serle as grou1ded in Clause (a)
“regular serULCe and under Clause (b).

v1ca shous that’ such length of
gven in gase of Telecom Technical

rom this amendment ‘that the
under 35 -per cent

quota to hm 5 yeers cf
“to be 6 yesrs'cf repular Ser

service has to be considared
Assistants- to-be spreod cver the-entire pariud during which

the lncumbcnt WS BlthuT serving in thg cadre
ator or Transmissin

llke cadre -dng

. only. It is therefore not 1n

or Auto Exah ngc Ass;sn nt or Wireless Oper
Assistant or To lccum ‘Taechnical Assigtant or the

nut in- ono Dﬂrt1cul~r DDSlthH

‘order for the re saand snts to single out 'the TTAs for insisting’

upan 5 y@ars’ GXp

o~

alone. It is suPficient if the - .incumbent (TTA) possesses an

aggregate ©of & yczrs' uxp“rlﬁncu spresc dvor Uthcr cadrrs as
statod earlicr. ' e
LR N | 28 /"'

‘4 i

. '
i

of Phone Inspeciiz

ﬁ_rL,HCu ar 6 ysars' experience 'in one cadra LN
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:27: ' ue, hdUd, thereforey NO duubt in our mlnd'Firstly,

of CDUIS;; Lh"t thﬁ,ﬂpjllcants being TTAS ars not entitled to .

partlclpato in *h_ compctitive sxamlnatlon under 15 <3 PET
cent gquata. Bu"r thooe s no CGDStLalnt on their rLQhL te
partlclpatu in e 35 per cent quita 1nd th length af ssrvics
as proSCrlbed'ln tho =m e1ded rules has to be ch&ldtrBd not
CDﬂFlﬁbd only to tH° adre of TTA but’ it would be a sufflclent

.compliance Ulth th“ rcsulrement of. rulss if such experiencs

is sprﬂad oyar ths oiff rrnnt cadres gligible ror\cqnsideration.

Lunder_35 per cent guota. . | , .

28. . In one oPf the sases in this bateh of OAs @ declaration
is sdught as an altzrnative remedy that tha -concerned ruls

shauld”bé'chlared as illegal and void . in view, of the fact

that %Hé'uligiblﬁ candidates would be sub jected to discriminatory

traﬂtment as,against ths tandidatses belonglng to PIs and ulllLd

cadras, in spite of bainag gimilarly situatad officials. ug do-*

be?uréfﬁha |r1bunal, it is xpmctad DF the counsel not to give

such provision = &1lpshcd tregtmant by clalmlng such, a ralief as

an altdrnntlue remady. There has to be a. substa ntlue argument

of .India-stand U1Dlat =d. If dl Pursnt Tr roatment ig metcd out

qunllflcatlons and l”nth of scru;ce, it cannot be. t;rmud as

.dlscrlmlnatlﬂn at gll.. The -language 'gf. the rulss as far as

these uuo gssentlal requmrements are concernad is quite elaoguznt

and the samg is not suacmptlnle to more than on- interp atotion.

pﬂou181ons of tha am”nded rules -in questlon, no doubt, ralses

in oupumidhd a .fquedt ;on whethef -an¥k PrEJUdlCE or dlScrlmlnatlcn

-Zis-unjustlv caused :t0 =ny official or any class of oFFlclals
and we gre not st ell sbliviods to the neqessity of 'wesding Gut

the - 8c0pe of any atch proposition, hut thera is no material

on record which could giva any credance to thc ,8ame and no

'case can at .11 be accepted that the rule in qUESEan is

vmclatlu_ ‘of the Coenstitution. uu ‘may add for reinforcing the

conclusion arrivzd st by US"thut if it was the iptantion of

in DA.?ND.143799. When thL lagality: of a pr0u151on is challenged

‘ ko leFPrent claases of aFFlclals, dEpBﬂdlﬂq on thulr educational

.The lntcrprutatlon as sought to be made by ‘the raspondnnts of . the

the Gouurnmun e exsludg TTAS from consideration by oyvorlooking,

their ...Ypr*rluncw in ths cadre of Phoneé Inspector/Auto

'Lxchanga Assistons IlrunqmlSSan Assmstdnt/ULrLlass Operator,

T
TR i

o-; 29/—

":nat Pind any substance 1A thlS .argument advuncad hy-Mr.Srlnlvaaun_

'as to hol the provisions of Rrulcles 14 and 16 of ths anStlLutlDﬂ

e, .
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Sael o N
"the’dsscription'of thasz cadraﬁﬁmoukd,have,beun"punctuafgd-
by the word nopt iﬁ’ﬁatumenfaﬁd “indiuidually" at the end,
but ﬁho“m;nnef in h #h it has besn descr 1bca gives a :strong Lo
' reason to belizyvs thoi collective experisnce. of. all the Ellglblc .
cadras is cunubmal ted wnd not in only cne cadrﬂ-lnd1u1duall/..
This is the ﬁnly 1nterpretaLlon uhlch could 1991t1macsly and
'expedlentlv mc attr1bu 3d to the rule in questlon and uhlch

. could anpeal to amait of ordlnary prudence.~.“

29. . Sgvsral. rulings. were cited by the, laﬂrned counssl-for & "
th3 rival partiss and on close scrutiny we Pind that thc '

v1aus tzken and: cgnclusions arrived at by us in this order T
! - A [

F.are not inconsistent with or rzpugnant to the prlnclples
~ .

' emerging from the rulings, cited before us.

30 - The Sﬁﬁrcme Court in Nasiruddin V. StﬂtalTrmnSp@rtl
5. Appellate Trlbunal (1) h ld that . Aif there wars Luu intarpra tdbwiﬁ
of the words in an Act, the Court would adopt that ‘which was
+ just, r@asonable and SDnSlblu rather than- that Uhlch was ncna
aF‘these.thlnga. Jf_thu‘}ﬂCCﬂUGﬂlGnCE-UBS an absurd inconuanianéc,
by iaad}né én”anactméht in its ordinary sense, where if it uas - :
. read in a manncr iﬁ'Uhich it .wss capabla, though not-in an
iordinéry sahse; there Ubdli not bs any- 1nconuenlencb at uil;
- thers was no rasason uhy ong shauld not razad it acccrdlng to its

orﬂlnﬂry gvﬂmm“ulcal meaning-

¥ T4

e T T (1) AIR 1976 §C 331 l

, The Pubjub un ! Haryana quh Eourt in Shrl Run & th -
, and another Ve Tnﬁ Hn*un Tarritory ar* Chandlgarh and others (2)
'_'hold that thsz Functlon of thc Court uas to- find out ‘what the’
 ,lau was and not uhat 1i should ba and it 'was for. thc leglsl ture
cand thu delwbﬂtcd lemlslatlug aUthDrlty to make- thx law and
: :Lt was beyond ths Jurlcdlctlﬂn of the Court to change tha Lau
LBy Sllghtly or 'svan .ar thr be,uer by any process of

“1nt PD“Utatlun.' ' .-

The Supr,me Euuru i Union DF Iridia ana ahuther‘u. !
Dnokl Nandan Aggﬂrwal (3Q held that it vas not the duty of B
the Caurt eithzr to @ nl“rau ths SCDDG of the le QlSlmulOﬂ
or the +nu”ﬂLlJn of thu lugwslanure whs che lanU&Du GF_the'
-prou151an was Oluln and unumblguaus. The Supreme CUuLt_
Purth T hrlu et casumlng thet thazre-was a defect or en,

omission in ths wards uscd’ by tho luglslaturo, thu Csurt
- . ~- . . !

IO . I

ee. 28 /-
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cculd not gu to its oid 3o ccrrpct or make up the' deficiency.

Court had to dscide uwha + thag law is and not what 1t should be.

31, . ThGIB‘JﬂH b,y two opindons’ that ths jUdlClaL

' aUEhDrlLl”“ sr graziocjudicial huthorities cannot travel

* Gutside ths limit znd egope of the rules ‘which haye bean

;pr55cr1bsd for peomstion €O oa higher cadrz. Out EFFovt all

1

A - (2) AIR 1975 P & H 138
(3) AIR 1992 '§C 06

along has beg n-t 1ﬂturprut uhcther the cdugnnagc of 15% duota
'could bs mada avﬁllabl. ts the appllcantc and Uheuher six yesgrs
- of service was tz be taken colleatlually for all th; cadres; '
or it'was confind ta thﬂ expfrlancc galned by tha apblicants : ,
in thcmn prcsent past of TTH chly and 1n axercise, of intcrprctinﬁ
the said prou151nns w2 have alsoc taken care o suc that the
lnu“rprﬁtaulﬁn is conducive to the Scope and mbanlng as wall
as the purposc for which the ruyes were mazds and amended Tcr
the mensfit t3 be given, on one harnd tﬁ the officials bslonging

to maéting cadres and on the other hand, tec the officials

" -belonging to the nuly added cadres for kesping pace with the

advanced t”rhﬁslogv. " The viaus Cxprﬁssed by the Principal Fanch
of tha Centrel Administrative Trlbunal in DA NG 1820/97 in its
order datad §,1u13W8 holding that to the extant that this
miﬁimum.requirement was nat enFDrced in the lmpugned oFPlclal

© gommunication, Eth- Sa}d dlructlUC gaos bad in law and theat “TTAS
whe had’ cgme cut of the uastlng cad res cauld acdd cHElr experience
cf the-earlier padras bo their BXDEIluﬂCE as - -TTAs botn far - '

‘réckbning Ehavminimum cundltlon of 6 yevrs regular service as it 1~
well as For‘length of,55;u1ce. Tha Pri nclpal gench also '
held in pars—=9 of thc said Judgment ‘that under sub~-clauss {b)

' any fTA belenging ©o the " four wasting cadrcs could invoka hlS
sﬁrvic and that ton, if he had coms out’ DP the first Pour
categuries of PIs/AEAs/UDs/TRQ. 1f thase cadres had bean
dccl@red ag U1st1nq cadras, the Principel Banch held that a
separate cadre of TTAs ha ~d -emergad out-of tha sama. They

., had been trsined 1in tharfcruaxd technology -and therefore,
garlicer expzriﬂnca could nwt,ba ignorcd. ‘These vigws
exprassed’ by ths Pringipal Bench Qith regard,to the leggth of
service Por bocoming llglblb to appear for tns Sereening teEst
for nromstion tz uﬁ*'adct af 370 lezve  -nc scope for tsking =

different visw =nod We heve no hDs1tﬁt10n tc arrive at g

-~

l_ ) ' ’ 00130‘. /'—
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-ccnﬂlus n thﬂt af - thlt graund,@lsa DppUrUUﬂl y cannUL bﬂ '_! .

- At therch-br ur mlnj these two. Faﬂtors havu alaD contrlbutcd

._thén 7UD appilcanus.?

33, The, Lee

e Piled by thé jppxlcdnte WErE blmG barrbd.: He also jSSallG

o auvff” c e

. - . . i
1 R - 1' . -

- 3

' i

i

.

denled ckbha ulelCOﬂES For npcarlng au the - sarﬂenlno tﬁst

uh;;h is @ch dul 7, tﬂ ~oe hcld on 11th Aprll,.1999.

.

32. Gh one hand uh s pore is quLlrpd to b EXErClSEd by -
the departm nt kg gnsure- that no 1mppd1ment is. creaued -An thea ?
‘upllftmhn*“af thn 3 1ic1als of. tha wasting cadrps could bﬂ UOund

up as Past as pDSSlbl an the Duher hdnd all *he-anpllcant° o

~beFDre_us‘runn1nq 1ntu.m“rﬁ than ?DD 1n numbur who ars the.’

pdeUGt 31 the. lnLrOdUFuan of tub new cadres 'in ordsr to .- L Sl

meet the ch nglﬂg rﬂqu1r=mant of technology aTs not deprlued of

the. lauful b“nﬂrlt nu 1ncentlues which attracccd them ta e

Dptrfor‘tha Eui?“s umaleng Fr“m the 1nLdeuct10n'uf new cagrss,

R
:

s
ey

to the décisian | rluhu at -in. thlS graup af 21'Dns COVETD lﬂg mors

v

i y . - s
f

rPspﬁnaehts.als [eaised seuer 11 c01tenu19n that thls Trluunhl\
ig i*w.tg igsue a urit of mandamus and that the OAs’

du

. has. no jurisdie

malntalnﬂblllty of th_DAs an the, gradmd ‘o mulLlF rious naturu

- af therllﬁF% ctuﬁmmd by the oppllcgnts.' We do not ‘Pind. any '

primﬁ-?éCLa cass 1. thes bJECLlDﬂS tﬂkan by thc laarned

ned‘St ndlng CuUﬂS“l Mr.Ragesuara Rao Fur LhL T

CoUNSE l For tha rﬂspu.d;nts. Haucvgr,.cuan if-it is conceded -

that prlma fu31, cese uﬂms-ex15t, 1t would nut be ln order

For us to rﬂ?rﬂln :rom “Xﬂmlﬂlng on m“rlts bhc raliafs clalmﬁd

in- the prﬂsent P 5" 1n uhlch ‘the fate of more than 700 empluy:es
is 1nualued. Uf firmly bclleue that the relisfs cl aimed need

he deudngt =4 on mprits rather than luaulng then tu be du?eatﬂu

-on mers ta chnlcalltlus.. S

-34; : ante; thé.ﬂuﬁs. are dlSpDSEd aF ulth the ?ullou1ng ‘

v
.- L - N
[

dlrectlunu 3 oy ,
(a) . THH Dpllc ants Uho are. TTAs ars not enu1tlmd to be N

‘ can51m zroch undcr 157 quuta far promatlun to thu post

DF Junlar Telzcum: 3} flcer (JTG), c I

(b} ‘”<wHaueuar, uh“y canngt- bc dcnlﬂd the' Dppcrtunlty Par‘ :

,* such prbuotlan undsr 357 quoLa, o .

(qfl , Ths lemotin oF a¥ruiée as_far as Lhw appllcants uho T

claim t@*béqTTﬂs ara’ anaLrn ad, shoild Aot be cbnfineg -

iiﬁ the uégrs af TTn, but th&lg cnllactluu lcnqth afr:

: S R r::f.ai./— | o

' . £5 the pering of saru1cc put in by:them individuélly i
. ‘ Y
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servicz in tho oth&r cadres, such as, Pheone Inspector/
Auto Exchonno issistant/Transmissizn Assistant/
i/irsl.ss Dpcr:t:r and cthur eligibls cadres should
bz btzkon into consideroticng and

(d) Mers eniltlcocment toc appzor at ths scpesning tast or
ayun nassing thraugh the sama successfully shall act
ips: fact creetc an immedizte right ta promotion to
the nost of 377, Availability of vacancies in the
-promoticnal post ang other sligiﬁility criteria
according t. ths extanﬁ'rulas, shall detzrmine in

cach cosz whcn actual promoticn cculd be grantc “d .

d5. Sub jact ko the above dirscticng, the applicants who
may be octherwisc sligibl:z should be allowsd to appeésr at the
quailifying screcning tsst Lu bc held en 11th April, 19585.

36 . © Thz ahove 0.AS. ars accardingly dispossd of by

this eg-mmon crfore oo costs,

Sd/- X X
Sesotion Gfficer
. T*?TIFIED/TRUE COPY

CAS I HUMATR C,A.NCs.1754 tc 1766/99
: n,2.Nos55 to 59, 190, 142, 409 & 410/99

OATZ TOF JUDOMENT :19.3.1999

) (2.4 Y

CORY MADE RZADY UNE&&E@sﬂéﬁﬁl
!
éi_)¢‘>\ﬁﬁgjn¢¢¥//

Sgctisoa-Sffic:zr/Court OFficer

Contrz) ddministrative Tribunal '

“HYR.SASAD HENCH, HYDERABAD.

e



